FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S. RNGLAB (INDIA)
PRIVATE LIMITED

Relevant Particulars

e | Name of corporate debtor RNGLAB (INDIA) PRIVATE
LIMITED
o | Date of incorporation of corporate | 15/07/2020
debtor

Authority under which corporate | Registrar of Companies, Pune
debtor is incorporated / registered

Corporate Identity No. / Limited | U24303PN2020PTC192014
Liability  Identification No. of
corporate debtor

Address of the registered office and | P N 14/A, S.NO. 486, SHOP NO 13,
principal office (if any) of corporate | NAMJOSHI BUILDING, L.B.S. ROAD,

debtor SADASHIV PETH PUNE Pune MH
411030 IN
e | Insolvency commencement date in | 16/05/2023
respect of corporate debtor Order received on 20.05.2023

Estimated date of closure of | 12/11/2023
insolvency resolution process

Name and registration number of the | IP Ashok Mittal

insolvency professional acting as | Reg. No.: IBBI/IPA-001/1P-P-
interim resolution professional 02549/2021-2022/13889
9. | Address and e-mail of the interim | Registered Address:
resolution professional, as registered
with the Board E-mail ID:
ashokmittal2020@gmail.com
10. | Address and e-mail to be used for | Registered Address: Banglow No 1, Aai
corresp_ondence .W'th the  interim Shree Khodiyar Krupa, Datta Pada Road,
resolution professional
Rajendra Nagar, Borivali East, Near Jai
Santoshi Maa Tower, Mumbai City,
Maharashtra 400066
E-mail ID: cirp.rnglab@gmail.com
11. | Last date for submission of claims 03/06/2023
12. | Classes of creditors, if any, under | N.A.

clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional



mailto:cirp.rnglab@gmail.com

13. | Names of Insolvency Professionals | N.A.
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. e Relevant Forms and Web link:

o Details of authorized | https://ibbi.gov.in/en/home/downloads
representatives
are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered
the commencement of a corporate insolvency resolution process of the M/s. RNGLAB (India)
Private Limited on 16" May 2023.

The creditors of M/s. RNGLAB (India) Private Limited, are hereby called upon to submit
their claims with proof on or before 3" June 2023 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA: Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date: 23/05/2023 IP Ashok Mittal
Place: Mumbai Interim Resolution Professional in the matter of

M/s RNGLAB (INDIA) PRIVATE LIMITED
AFA No. AA1/13889/02/101123/104766 valid till 10.11.2023
IBBI Reg. No. IBBI/IPA-001/1P-P-02549/2021-2022/13889


https://ibbi.gov.in/en/home/downloads
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FINANCIAL EXPRESS

FORM A FOIMEN G, L Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kad PUBLIC NOTICE
Public Announcement Advertisement giving notice about K/lg Ice: oor, Tower,, Peninsuia Business Park, Ganparac Ka am Notice is hereby given to the public at large that, Mr. Kiran Dnyaneshwar
. . ; . arg, Lower Parel, Mumbai — 400013. CIN No. U67190MH2008PLC187552. g >
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India registration under Part| of Chapter XXI Contact No. (022) 61827414, (022) 61827375 Ghare, residing at Survey No. 17, H. No. 1, and S. No. 17/1B/2/1/1/1/1E/1/5/7/
Insol Resolution P for Corporate P Requlations. 2016 [Pursuant to section 374(b) of the 10/11/13/15/17/19/23 Katraj, Pune, had purchased the aforementioned flat from
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) e i ACs BN are eille A 1T o N1 L o83 Ratral, Pune, urehased the a/orement
FOR THE ATTENTION OF THE CREDITORS OF MIS. RNGLAB (NDIA) PRVATE LIMITED | { i ccrmoanies (Authorised to Register) , registered Agreoment No. 7937/2007 dated 13/09/2007. During the execution
RELEVANT PARTICULARS ~ Rules, 2014] _ Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing Finance of the aforementioned agreement, Mr. Ekanath Rahirkar had delivered to
1. Name of Corporate Debtor RNGLAB (INDIA) PRIVATE LIMITED 1. Notice is hereby given that in Limited., under the Securitization and Reconstruction of Financial Assets and Enforcement o my client all the original documents related to the flat, including the original
: pursuance of sub-section (2) of section Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with Agreement bearing No. 2836/1999.
2. | Date of Incorporation Of Corporate Debtor | 15/07/2020 166 of the Companies Act 2013, an rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice dated as below However, during the process of relocating, all the original documents
3. | Authority Under Which Corporate Debtor Is | Registrar of Companies, Pune application has been made to the calling upon the Borrowers to repay the amount mentioned in the notice within 60 days from the pertaining to the Agreement bearing No. 2836/1999 and other related documents
Icr;corpora:edl(/jReﬂste’\;ed/t ited Liabilit U24303PN2020PTC192014 SR Itiae ol oM AIRE- At Anear el gﬁtee (t))fotrr;gvsvaeird rI11(a3lt\i/icnecj failed to repay the amount, notice is hereby given to the borrower, in were inadvertently misplaced and subsequently lost. My client has lodged é
4. orporate laenti 0./LImited Liapill E ' s ) ) 1 3 3 1 1
Ider?tification No.¥)f corporate debtor y APMNA GI‘&AH EIFEE-’F}E_I LE‘.T IEIF\P de;.:I:_:l:.ql] particular and the public, in general, that the undersigned has taken Possession of the property complaint regarding the loss of the aforementioned documents with the Bharati
- - et el e ol e 2 described herein below in exercise of powers conferred on him under section 13(4) of the said Ac Vidyapeeth Police Station.
5. |Address of the Registered Officeand PN 14/A, S.NO. 486, SHOP NO 13, NAMJOSHI BUILDING, of the Companles Act 2013, as a read with rule 8 of the said Rules P Therefore, should anyone come across the aforementioned documents,
Principal Office (if any) of Corporate Debtorf LB.S. ROAD, SADASHIV PETH PUNE Pune MH 411030 IN company limited by shares. The borrower, in particular, and the public in general, are hereby cautioned not to deal with the we kindly request that they be promptly delivered to our office address. As the
6. | Insolvency commencement date in 16/05/2023 2. The principal objects of the company property and any dealings with the property will be subject to the charge of the TATA Capita said documents have not been received within a period of seven days from the
respect of corporate debtor Order received on 20.05.2023 %fE E'f-fﬂ"*-"'-""th by I Housing Finance Limited, for an amount referred to below along with interest thereon and pena issuance of this notice, it is to be presumed that they are irretrievably lost and
- - Q carry on the business in india or interest, charges, costs etc. from date of demand notice. accordingly appropriate further action will be taken.
T Est|r|nz:.ted date of closure of insolvency | 12/11/2023 elsewhere as estate agents, housing The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, i Hence, this public notice. Sd/-
resolution process and land agents, Property dealers, respect oftime available, to redeem the secured assets. Pune, Date: 21/05/2023 Adv. A.S.Balkawade
8. _Namle and regitstration Inun}ber of th? , IP Ashok Mittal estate managers and to collect rents, "~ Loan | Nameof Obligor(s)/Legal | Amount & Date of Demand |  Date of Office - CB-5 Indira Shakar Nagari, Kothrud Depot,
Lr;ssg I\(Jetzir;%yp%?eesisié%rﬁ acting as interim Reg. No.: IBBI/IPA-001/IP-P-02549/2021-2022/13889 : :n };_Ia ::In L:a Ll:-'ije&;mas:;grrie? -:':lr flj -::Tff:t:- I;I E_L E; Account No. | Heir(s)/Legal Representative(s) Notice Possession Paud Road, Pune-411038, Mob.No- 9921803797
Address and e-mail of the interim resolution | Registered Address: persons, firms and companies etc, 10403292 & T MR-SANTOSHKUMAR MALH&TAs O 28-01=2023amamount of —18-65:2623
9 professional, as registered with the Board | Banglow No 1, Aai Shree KhodiyarKrupa, Datta Further to give, take, let and sublet and 10370399 SA%?SSE?(\{JVI'\A/I'\}\IIQ I|E\>|/AL| FS{S\'/erzjlje(l)I?lf %n (?#glf:asn(mg?g
Pada Road, Rajendra Nagar, Borivali East, Near to carry out under taking, supervising, Nine Only) & 28-01-2023
Jai SantoshiMaa Tower, Mumbai City, building, censtructing, altering, o " P Ll B L l(‘l I\ Or.l-.l I (-. E
gaha.rlalsgltra ?}0&06&5 12020 i L";g:::;gﬁ;iﬁ? I;G_El:ﬁh,:':tlﬁ é]rnig_rﬁglg:g All that consisting of Flat No. 402 admeasuring 39.59 Sq. Mirs. along with balcony admeasuring 53
: “mafl L ashoxmitia @gmail.com aaratlani: I coRE Rt itk Sq. Fts. On 4TH Floor, along with parking No. 33 in the wing “B” building known as “Saffron City’ This isz to inform that our proiect: “PEBBLES
10 Address agd e-ma!ltrtlotr?eyfed for i Registered Address: Banglow No 1, Aai Shree irﬁm-:wabie estates and properties constructed on land admeasuring 29 R out of land bearing Gat No. 1742, totally admeasuring 49 R A Proj : gl
*| corresponaence with the interim resolution | KhodiyarKrupa, DattaPada Road, Rajendra Nagar, : situated at Chakan, Taluka Khed, Dist. Pune. Tig oy (4 YRS
Professional Borivaﬁi East,pNearJai SantoshiMaa 1J'ower, ’ 3. A copy of draft memarancum and ki TR ERATIE GREENFIELD'S™, _I':?L"ﬂﬂd at 5.No. 46/4, 49/2/B, I_ d
Mumbai Ly, Ma harashia 400066 e e P Place: - Pune Sd/- 49/2/B/2, 49/1, 49/1/5/1 at Tathawade, Taluka Mulshi,
E-MAIL ID:cirp.rnglab il. Authorised Offi 3 -
_ . cirp.rglab@gmail.com Le.Bidg B Flat 12 Royal Empress uthorised Officer Dist. Pune 411033 (Maharashtra) India has been
11| Last date for submission of claims 03/06/2023 Haridwar Park, 5 No 1271445, Baner, dod Esive , | hId i f
12.|Classes of creditors, if any, under clause(b) of N A Pune, Maharashtra Pin- 411045, = = - = ACCOrac nvironment clearance “":'Ug entincation
sub-section (6A) of section 21, ascertained by WA 4. Notice is hereby given that any Fullerton Fullerton India Credit Company Limited No.EC23B03BMHI149761 dated 18/05/2023and copies
the interim resolution professional person objecting to this application India Corporate Office: Supreme Business Park, Floor B, B Wing, Powai, Murmbai 400 076 et Fbecl e el P
13. Na}meio{rl]nsplvgrlg:y Profes;tsi?nalsfidergi{ied to, NA. may communicate their ohjection in filihia Sammass®s AL E NOTICE FOR SALE OF IMMOVABLE PROPERTIES of the clearance letters are available with the
oo epeesHinive OLGIBGHONS writing to the Registrar of Companies | | E_Auction Sale Notica of 15 days for Sale of immovable Asset(s) under the Securitisation and Reconstruction of Financial Assets and :
a class (Three names for each class : Avictio: a of 15 days f Immovable Assets) under the Securitisation and Reconstruction of Financial Assets and : , :
@) Re(levant E—— ) Web Ik :}Id'::i;':c'“ﬁifﬁc?"éﬁf'i-é':c:_l‘::ri;:f Enforcement of Security Interest Act, 2002 read with proviso fo rule 8 and 9 of the Security Intarest (Enforcement) Rules, 2002 Maharashtra pnl_lutmn Control Board and may also be
| (b) Details of authorized https: libbi govinlenhome/downloads Pin-122050within 21 dﬂﬂ Ko ditr_' B Matice is hereby given to the pubhic in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable seen on the website at l‘llt[}:." ,"parwesh,n 1c.1n
representatives are available at : . publication of this notice, with a copy properties mortgaged/charged 1o the Secured Creditor, the possession of which has been taken by the Authorised Officer of Fullerton chhinay Raslevaid Tl sty LIP
Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement | | ta the company at its registered office., [nﬂu'a Credt E”ﬂlpznril"}'m"“'jl-'ﬁma"m'j [“Jrl':i‘- JF';f"""I_! be said on “As Isl_lwhmz'_slﬂ- :U.S;‘I:t W:“E Is", fl'_"d I'I;'mam"'grm““:'s ;':'r'mn_'lmhi'r’ Place: Pune Abhinav Kealty an ITrllr::l:;{Eui:ﬁ“;rln;:r
ofa comorate insolvency resolution process of the Mis. RNGLAB (India) Private Limited on 16" May 2023, Dated this 23rd day of May 2023 SO TR (T T MO0 PN i, YT PR Ty U A3 TSR 81 e BAENY S LA NG i) LA Ep( RGAS S N 1 U i Abbiiit Goloal Kotk
The creditors of M/s. RNGLAB (India) Private Limited, are hereby called upon to submit their claims with proof on Mameds) of Applicant from date of realzation, due to Fullerton India Credit Eump:t_r‘.‘_-,' Lirnited'5ecured Creditor frl:-r:_1 _'-hE Borrowers and suArantor|s) mentiones : L gy b ..u . .a.r
or before 3°June 2023 to the interim resolution professional at the address mentioned against entry No. 10. APNA GHAR LIFESPACES LLP | | hereinbelow. The reserve price, Eamnast Money Deposit (EMD) and last date of EMD deposit is alsa mentioned herein below: Date: 23/05/2023 420302, 5 Floor, Sanas Memaories,
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit 1. MR. ATUL PANDURANGRADO PATIL Bureowerfs) | Gaaraniorls) | Demand Motice Date Dgsnrhptmn of thelmmaovable properly | Reserve Price, EMD  [Dale and time F.C.Road, Punc 311004
the claims with proof in person, by post or by electronic means. 2. MR5. LEEMA ATUL PATIL [ [ -Aucti
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised Loas Recaurd and Amourl___JALL THAT PIECE AND PARGEL OF n““““‘mp Basis g b Las I}m? ;:il] ot E-hucton
representative from among the three insolvency professionals listed against entry No.13 to act as authorised 1) BODDY ZONE 30.12.2021 |with office No.215 admeasuring 113.17 Sq.mirs it | Submission o Diate:
representative of the class in Form CA: Not Applicable FITNESS CENTREZ 2) Rs. {1455 Sq.FL carpet (logethar with 1.11% Reserve Price: Rs.  |12/06/2023
Submission of false or misleading proofs of claim shall attract penalties. IP Ashok Mittal 7,10,68,230/- |undevided share in comman area and facilits of  (8,10,00,000/- Time: 11:00
Interim Resolution Professional in the matter of RAJESH UNNITHAN lihe said scheme) and affice No.216 admeasuring |(Rupees Eight Crore o $1:00 Regd. Office: 11th Flcli/cl)r TotverA FI?enllns,vlula EE)USlZSSSOﬁ’grk Ganpatrao Kadam
M/s RNGLAB (INDIA) PRIVATE LIMITED 3) PRASADH GOVIND | (Rupees Seven | F Ten Lakh Only) am to ¥1: CIN No. U1 90|?/|r13208\év8|r_c?ge7552ug a{  No. [022) 61827414
Date: 23/05/2023 AFA No. AA1/13889/021101123104766 valid till 10.11.2023 KHOPKAR 4) KOMAL | Crore Ten Lakh |948.90 Sq.mirs i1 10214 Sq.F1. carpet {logether ! pm (with e ontact No. (022)
Place: Mumbai IBBI Reg. No. IBBI/IPA-001/IP-P-02549/2021-2022/13889 DAL HEADALE Sixty Eight | With 7.79% undevided share in comman area and EMD Amount: Rs. | imited —
L /0 Thousand Two | [2cilits of the said scheme) on the second floor 3;-“ﬂ-ﬂn'éi'f'm 0 extenszions of Under Section
(LEGAL HEIR OF LATE Hundred And (together with 15 covered Car parking spaces on LEEE;:I ]g il 5 minule Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interes
ANIL SHANKAR Thirty Only) {the ground foor in the complex known as * ¥ cachi (Enforcement) Rules, 2002 (“Rules”).
S} Sh Orhit Apartment Condominium®” Last date of EMD ' Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance Limite
BHADALE) 5) PRIYA | o 48 q2. oppers Orbit Apartm ondominium Deposit: 09/06,2023 , ioge I o a1 , i
Uni Bank Gidney Park Branch - Flat No. 1, Radhay RAJESH ‘constructed on land bearing S.Mo. 44 Hissa ocsiL ! (TCHFL) underthelAct andin exercise of powers con erred und_er Section 13 (12) read vy|th Rule3 0
on g 2021 ] the Rules already issued detailed Demand Notices under Section 13(2) of the Act, calling upon th
of indla Vishnu Niwas, 55/8/A, Salisbary Park, Gultekdi, : Mo.A/1 siluated at Village Dhanorl Corresponding : kOhlincre?
Fu iy : (Loan Account Mo Physical ot = Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/Legal
e~ .E_""" Pune-411037. Ph. : 020-24263116, 24271706, 187503110339810) Pacxasdli (CTS No.50 within the limils of PMC Pune and Heir(s)/Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respectiv
% i 1"' prrmseivie e E-mail : punegidneyparkifunionbankofindia.com within the Jurisdiction of SUb-Registar Pune. Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details given below
- e — 5 . - T T : - Copies of the said Notices are served by Registered Post A.D. and are available with the undersigned
POSSESSION NOTICE F_ur detailed of the sale, ”IEJ3?LD'1MLl“nhtHMWEgﬁmﬂ”g' _H'I“h HE'FNEETHEEE' "f""_{ah“’ Hadn_i‘ﬂ#ﬂl-‘lﬁﬁﬂ 3"51 el ['::J' and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect th
Fori B the detailed terms and conditions of the sale refer 10 the link provided in Fuflerton India Credit Gompany Limited’Secunad Gredidors respective copy from the undersigned on any working day during normal office hours.
(For immovable property) wedsita i.e. www. Tullerfonindia.com In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Lega
Whereas, the undersigned being the Authorized Officer of Union Bank of India, Gidney Park Branch undar Cata: 23705/2023. Place: Pune SOV-, Authorised Officer - Fulerion India Credst Company Limited Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days from the date of the respectivs
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 m?;'r%es/tsastzzgwgd”Egslo'\'l‘vdf'f;tﬁ?hgigeggebc‘i:%v dz%:;”rﬂetr:‘tfgn?dsgggxﬁnngg?gi’ggﬁﬁhﬂe{"‘l”tﬁz L”art?gr
and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest payment and / or realisation, read with the loan agreement and other documents/writings, if any
{Enforcement) Rules 2002 issued demand notices on the dates mentioned below calling upon the following — ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED executed by the said Obligor(s). As security for due repayment of the loan, the following Secure
Borrowers | Guarantors to repay the amounts mentionad in the said nofices together with interast therson, ﬁ.ﬂ'ﬁ (Formerly known a5 DAIS Auln Financial Services Limited) (A Subsidiary of ORIX Auls Infrastructure Servicas Limited) Asset(s) have been mortgaged to TCHFL by the said Obligor(s) respectively.
within 60 days from the dale of receiptof the said notice. _ . Regd. Office : Plot No. 94, Marol Co-operative Industrial Estate, Andheri-Kuria Road, Andheri (E}, Mumbai - 400 059 . Heir(s)/ Legal e AR ]
The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers and the public in ORIX Tl : + 91 22 2658 5093 [ 6707 0100 | Fax: +91 22 2852 8549 = Representatiee(s) e pnREON A ’ ":ﬁ :ll;’A i
general that the undersigned has taken Symbolic possession of the properties described herein below in Email: infoi@orixindia.com | www.orixindia com | CIN: UT4000MH2006PLC 163937
; i : . . TCHAC0279000 VR, DINESH RAJU CHAVANT AS 0n U6-05-2023 an amounf  Date of Demand
RECEGIAR UY pawe! 8 OUTETERC O NINVIEr UNGRE 300 5 eolion {5 AT aRetiin 1,210 the/ Wt EsHwRI Rl o i ol (Notice under Section 13 (2) of the Securitisation and Reconstruction of 100083558 & | (Borrower) & MRS. | of Rs. 26,08,278/- (Rupes | _Nofice
=acunty Interest Enforcameant Rules, 20062 an the dates mentionad balow, Financial Assets and Enforcement of Security Interest Act, 2002) TCHIN02790001 BHAGYASHREE BAPU Twenty Six Lakhs Eight 06-05-2023
The Borrowers in particular and the public in general is hareby cautioned not to deal with the properties and = i - : s : : 00083939 | BANSODE (Co-Borrower) | Thousand Two Hundred and| ~ NPA Date
deali ih th A T i st bisnt b e ke of Union Bank of India. Gid Park B h Tha following bormowers and co-bormowers availed the below mentioned secured loans from ORIX Leasing & Financsal Services india Seventy Eight Only) 06-05-2023
Earlyth g l';“ l;t'.pr-l}p:’Eb Ifs kol dr.} ?LI JE::“_IE' 5 Ghars gl St AR Ll!niled. The inans of the balow rn:-!ntﬂ_r.u-ed DOITOMWErS h.'-]'.fé been secured by Ihe morgags :-Hr'u.alr rE5-|‘!EG|I'|'E.' propedies. A5 ey have | FDescription of the Secured Assets/Immovable Properties/ Morigaged Properiies: SChedule — A
L L e T AL IO = L WO, failed to adhere to the terms and condifions of the respective loan agreements and had become imeguiar, their loans were classified as| | All the piece and parcel of the immovable property bearing Flat No. 5 in Second Floor, admeasurin
| Date of Demand MPA as per the REIl Guidefines, Amounis due by them to ORIX Leasing & Financial Services bndsa Limited, are mentioned as per the built up area 534 Sq. Ft. i.e. 49.62 Sq. Mtr. + Attached Terrace admeasuring 112 Sq. Ft. in the project
ﬁ:} & HHTE“{ . ﬂ““‘“‘“ﬁ"ﬂ Amount Notice respecthe notices lssued more particulary described In the following table and further interest on the sakd amounts shall also be bn;‘g’g g;nslﬁl‘"}irlthl_lg\%ﬂpgét sgﬂﬁgedwe};[h?l:tk{hzujxﬁidl\il(?t.i(]r?g? SaSS alég:gtyra'\:oH;vi/l?a ﬁgsxﬁﬁ;fﬁ({hat
' OTroWwWer uaramior . .y | . . i e pas . - , . , . , -
Date of Possession apphcable and the same will be charged as F'E"-”""E'E'”“'""';i""dh‘-"'“?':””"'" their respective dales local limits of Pimpri Chinchwad Municipal Corporation, Plot No. 37, land admeasuring area 3000 Sq
1 | Borrower : Rakeshkumar |Rs. 27.43,779.04 (Rs. Twenty Seven Lakh Forty Three 14/4212092 Sr Loan Type Name as"‘tﬂiﬂ? Notice PRI b LR yL. 6. 278, 8150, D
Ramiakhan Rajak ‘Thousand Seven Hundred Seventy Nine and paise No| AccountNo. |ofLoan|  of borrowers ﬁ ofice Date RDNRECF GOEUNea Asaok T?g'o%'}%ﬁ%%(’g DATATRAY DHAWADE | of Re 0$é02é2906273/_an;m222 B e
Four Only) and interest thereon 20/05/2023 ? - T Fyn [ R R T T T Bomawon & e BALLAVIl Ninioen Laki Fory Bt | 06.08.2023
— ' — 1 |LNODODOODO15758) SME 1. Yankeshwar INR  [17.05.2023 |All That Piece And Parcel Of The Construction|[ | TCHHF0682000 (DﬁY/gNES)I-IWAR DAL | Thocsan panos Oy BN TP Date
Description of Inmovable Property: Allthat part of the property consisting of- Flat Mo. 203, A-Wing, LNOGOO0O0D0 15307 | Secured|  Ramdas Gaydhane | 83,38 506.36/- Of Buiding Admeasuring 209,10 Sq. Mirs. Oull 100073589 (Co.Borrower) Sy Seven Only) | 06-05-2023
Znd floor, Mivasa Umang, S No 33/4, Mauje Yewalewadi, Taluka. Haveli,Fune - 41104, Bounded: Morth : Loan |2 Ashwini Yankeshwar S No. 19 Hissa Moo 1 (181), Situated Al . | M i
By Property outof S No 33/4, East : By Yewalewadi Road, West : By S.No. 334 and 10Ft. road, South: Gaychene Dhanori, Taluka: Havell, Distict: Pune,( | Al atpieceand parcelof Fat No. 06 aameasuring 48.30 5. Ms. o Second oor n“Kmitaef
By 5. No. 33/3 3. Yashda Family Maharashira—411015, And Boundad As : Eastl| | Complex” Building No. 2, Lay Out Plot No. 1 out of City Survey No. 8458/1-A/9, Situated at Murarj
2 | Borrower : 'Rs. 28,16,151.49 (Rs. Twenty Eight Lakhs Sixteen 2110212023 Rastaurant :Adj. Property, West : Open Space, North :| Peth,_TaIukaNorth Solapur, Dist. Solapur.' Propertybounded.as under:
Subodh Nandu Kale Thousand One Hundred Fifty-one and Forty-Nine Paise Road, South: Adj. Flat East: Open Plot, South : FlatNo. 5, West: Open Land, North - FlatNo. 1.
| Iniy) and intarsst thereon 20/05/2022 You are hereby called upon o pay the amounts due o ORIX Leasing & Fmancial Services India Limited as per detas shown inthe abave 00071208 0 SATALE. {*B'f,?m“{') rRs | ot Rs. 16 %f‘g’,é‘éﬁ”(él%%i” S e
Description of Immovable Property: Flat No. 20, Stilt Fifth Floor, Building D, Wing No. 3, ta!:nle n'-lt.h contracted rate of interest therewpon from their respective I:I‘f::mlas and cther DJSL‘: Idflargesle ¢, within &0 days from the date of TCHIN02790001 UJWALA GHANSHAM SATALE Sixteen Lakhs Three 06-05-2023
Suryaprabha Garden Cooperative Housing Society Ltd., S. Mo. 571/1/1+572/C Bibvewadi - Pune, this pubscation, failing which the undersigned shall be constrained fo iniliate proceadings Urs 13(4) and Sec. 14 of the SARFAES! Act, 00076297 & (Co-Borrower) Thousand Five Hundred and Oé\l_glg_g%tgs
411037, Bounded: North : By Flat No. 15 and duct, East : By D2 building, West : By flat No. 21(D3 agamst the mortgage properties mentioned herein above to realize the amount due to ORIX Leasing & Financial Services India Limited. | | TCHHL0279000 Ninety Six Only)
building). South ' Bv 100° D.P.Road Further you are prohibitad U's 13(13) of the said Act from transfarring the said secured asset either by way of sale ! laase or otherwisa. 100075552 .
gl. ¥ :
Dats : 17.05.2023 Sdi- Authorized afficar Descrlptllon of the Secured As;ets/!mmovqble Propprtles/ Mortgaged Properties: Sphedule—A
Date : 20/05/2023 Place : Pune Authorised Officer. Union Bank of India Place * Puna DRIX Leasing & Financial Services India Limited All'that piece and parcel of Residential premises bearing Flat/ Unit No. 503, admeasuring carpet area

admeasuring 34.10 Sq. Mtrs. along with exclusive right to use adjacent open terrace admeasurin
about4.62 Sq. Mtrs., Enclosed Balcony area of about 2.77 Sq. Mtrs.

on the Fifth Floor of the project “Pristine Aakanksha” situated on land bearing Gat No. 2 admeasurin
about 49 Are having assessment at Rs.0.75 Ps. Situated at Mouje Bakori, Taluka Haveli, District Pune
within the jurisdiction of Sub Registrar, Haveli, Zilla Parishad Pune, Taluka Panchayat Samiti Haveli,
and within the limits of Grampanchayat Bakori within the Registration District Pune, Sub Registratio
District Haveli, and bounded as under : On or towards East : Gat No. 3, On or towards South : Bakorj
Wadebolhai Road, On ortowards West : Gat No. 1, On ortowards North : Gat No. 1.

TCHHL027900 MR. MOHAMMED TQBAL | As on 06-05-2023 an amounf Date of Demand
100086774 & ABDUL KARIM SHAIKH of Rs. 38,10,207/- (Rupes Notice
TCHIN02790001 (Borrower) & MRS. FARZANA Thirty Eight Lakhs Ten 06-05-2023
00089320 | MOHAMMED IQBAL SHAIKH| Thousand Two Hundred and NPA Date
(Co-Borrower) Seven Only) 06-05-2023

Description of the Secured Assets/Immovable Properfies/Mortgaged Properfies: Schedule — A
Flat No. 101 on 1ST Floor, admeasuring 31.26Carpet area, along with enclosed Balcony admeasurin
08.31 Sq. Mtrs. and Terrace admeasuring 4.73 Sq. Mtrs. i.e. Total area 44.3 Sq. Mtrs. in the Schem
known as “Ariana Imperia” constructed on Survey No. 130 Hissa No. 1A, situated at Village Wakad
Taluka Mulshi, Dist. Pune within the limits of Pimpri Chinchwad Municipal Corporation.

@ JATA CAPITAL FINANCIAL SERVICES LIMITED

Registerad Office; 11th Floor, Tower A, Peninsula Business Park, Ganpairao Kadam Marg,
TATA Lower Parel, Mumbai 400013,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
{As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Auvthorzed Officer of the Tata Capital Financial Services Lid, under the

Securiizaton and Reconstruction of Finandal Assats and Enforcement of Secunty Interast Act, 2002 and in

exarcise of powers confermed under section 13(2) read with rde B & 908 the Security Interast {Enforcement) Rules,

2002, izsued a Demand Notice as mentioned below calling upon the Borrowers 1o repay e amount menbonead in

the nofce within 60 days from ihe date of ihe said nofice.

Th borowers g e o ey he amoun e sty gen o s borawers i grcuar and e UL I R Rl S
puiiic, in general, that the undersigned has taken Possession of the property described heresn below in exercise of TCHIN02790001 BHARAT MALHARI DASUR | Thirty Three Lakhs Twenty |  06-05-2023

powers confierred on him under saciion 13(4) of the said Act read with rule 9 of the said Rules. 00077945 (Co-Borrower) Thousand Three Hundred ang NPA Date
The borrower, in parficutar, and the public in general, are hereby caufioned not to deal with the property and any One Only) 06-05-2023

dealings with the property will be subject 1o fhe charge of the Tata Capital Financial Services Limited, for an amount Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: Schedule —A
redemed to balow along with interast theseon and penalinterast, charges, costs ete. from date of demand notica. Allthat piece & parcel of the property bearing Flat No. 302 admeasuring carpet area of 69.68 Sq. Mtrs,
situated on Third Floor of the building style as “Bbaldota Centre” situated within the Registration Suly
5  Loan Name of Obligor(s)'Legal Heir{s) Amaount & Date of Dete of Dist. Taluka Haveli Dist. Pune and within the limits of Zilla Parishad Pune and Grampanchayat Mouj
HeJ Becount Mo, Legal Representative(s) Demand Notice Possazsion Uruli Kanchan Pune bearing C.T.S. No. 72 and 73 totally admeasuring an area of 753 Sq. Mtrs. the Flat
bounded as under : On or towards the East : By Marginal Open Space, On or towards the South : B

Marginal Open Space, On or towards the West : By Apartment No. 303, On or towards the North : B
Lobby, Duct, Apartment No. 301.

TCHHL0279000  MR. SACHIN MANOHAR | As on 06-05-2023 an amount Date of Demand
100002670 & | JAGTAP (Borrower) & MRS.| of Rs. 32,76,097/- (Rupes Notice
TCHIN02790001 MONIKA SACHIN JAGATAP & Thirty Two Lakhs Seventy Siy ~ 06-05-2023
00003744 M/s. RUDRA MACHINERY | Thousand and Ninety Seven NPA Date
(Co-Borrower) Only) 06-05-2023

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: Schedule—A

Flat / Apartment No. 304 admeasuring carpet area about 400 Sq. Ft. i.e. 37.16 Sq. Mtrs. enclose
Balcony admeasuring area 118 Sq. Ft. (Carpet) i.e. 10.96 Sq. Mtrs. Open Balcony admeasuring area
21 Sq. Ft. (Carpet) i.e. 1.95 Sq. Mtrs. and Terrace adjoining admeasuring area 54 Sq. Ft. (Carpet) i.e
5.02 Sg. Mtrs. (subject to fluctuation of not more than 3%) 2BHK Flat / Apartment situated on Thir
Floor, in Wing No. C, along with One Covered Car Parking space in the project called as “Sai Vaikunt
being constructed upon the property bearing Gat No. 1590, situated at village Chikhali, Tal. Haveli,

b

1) M's. Viogue 3, Through s Partner Mr. Hitesh Dhirajlal | Rs, 2,44,84,927.450-

Mehta,, 2) Mr. Hitesh Dhirajlal Mehta; 3) Mrs. Sonal | (Rupees Two Crore

Dipak Mehta; 4) Mr. Bhavin Dhirajlal Mehta; 5) Mr.| Forty Four Lakh Ninaty

Dhirajlal Trimbaklal Mehta; 6) Mrs. Minal Bhavin Mehta, | Four Thousand Nine 15th

All having address at Vraj Apariment, Ground Floor, | Hundred Twenty Seven | pay
20057781| Subhash Nagar Lane No. 3. 1198 Shukrawar Peth, Pune, | and Pajsa Forty Five 2023

MH - 411002, Also Having Address at: Fial No. 1301 & Only) due as on :

1302, 0 Wing, Nine Hifs Society, Mohammadwadi, Fure, | 03th August 2022 | (Physical)

MH - 411060, Also Having Address at: A 32 Haj
Bunglow Suparshwanath Society, Market Yard, Pune, | Demand Naotice dated:
Maharashira - 411037 05th August 2022

Description of Property: Property Mo. 1: Flat No. 1301, admeasuring about 111,55 Square Meters Carpet
Area, on the 13th Floor, in the building No. D, in the Housing Complex known as “Mine Hils", which is constructed Dist. Pune and within the local limits of Pimpri Chinchwad Municipal Corporation and within th
an the propery bearing portion admeasuring 21660 Square Meter oul of Property beaning Plot No. A out of jurisdiction of Sub-Registrar Haveli.

Sanction layoutof 5. No. 43, Hissa Mo, 1,2, 3,4, 5 (Part). 5/1, 52, 6, 7, BA, 9A, 8B/1 (Pan), 11 {Part), 11/2and 12 \ 10494622 MRS. SEEMA GADHAVE | As on 06/05/2023/ anamoun] Date ﬁf Demand
f i T 4 Il i i (Borrower) & MR. MOHAN | of Rs.13,90,196/- (Rupees otice
a0 4. 00 121 ERTImaBunig-o2 10 o M deari g uirvey . O 44, siuade. irg ar belng 1 ege PANDURANG GADHAVE (Co _ Thirteen Lakh Ninety 06-05-2023
M.uhan' rna!;}ﬂ.ad!. Taluka Ha-.-'-gh. Ehlstncl .Fur.m. which is within the local limit '.:'1 F'.ung Municipal Corporation and Borrower) Thousand One Hundred NPA Date
within the jurisdiction of Registration Districl, Sub Registrar Taluka Haveli, District Pune. Together with the _ Ninety Six Only) 06-05-2023

ecusive right of user of the coverad Parking Space bearing No. 42 situate under the Basemant level of the said 1 -—- B g . e i “Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: Schedule—A

building ‘D" All that consisting of the Flat No. 405, admeasuring 322.81 Sq. Ft. i.e. 30 Sq. Mtrs. + Terrac
- Ei 4 o = ; I admeasuring 57.16 Sq. Ft. i.e. 5.31 Sq. Mirs. Balcony admeasuring 28.74 Sq. Ft. i.e. 2.67 Sq. Mirs

E[LFPLFEH_"'I&!-_- ﬂ: o 3:'2 admaasuring al:u:lul_ﬂ. ik S_qu?re r'.“.ﬁE." carpet arsa on the 13th Floor, in E:'E i.e. total Salable area 547.83 Sq. Ft. i.e. 50.91 Sq. Mtrs. on 4TH Floor, in the project known a

building No. D, In the Housing Complex known as "Mine Hills". which is construcled on the property beasing “Indraprastha” Construction on land bearing S. No. 34/3B/4, and 34/3B/5, in situated at Yewalewadjj

portion admaasuring 21660 Square hiemrnm-:::[Prnpany bearing Plot Mo A, out of Sanclion lyout of 5. Ko, 43,

Hissa No. 1. 2. 3. 4, 5 (Fart), 51, &2, 6, 7. 8A 94 98/1 {part), 11 (Fart), 11/2 and 12 and land admaasiring

Taluka Haveli, Dist. Pune.
TCHHF0279000  MRS. SUJATA SANDEEP | Ason 17-05-2023 an amounf Date of Demand

59,100 Sg. Mirs bearing Survey Mo. 44 situated at vilage Mohammad wadi. Taluka Haveli, District Pune, which is T1C ?—IO}-?|§042573900§0 LUNSAAV’\\/‘ADTE EEFs)oFr)mvl_?/R)LiLMR. O(r):; Fésrgrz Zﬁﬁgsg/ia(&uggehﬁ[y 18|\(|)%“g% 23
within the local limit n_f F‘qna_ Municipal I:c:rpurau_t:n and within the jurisdiction of Hegistration qutru:t. Sub 100084482 & LUNAWAT & M/s. Eight Thousand Six Hundred NPA Date
Ragistrar Taluka Haves, District Funa. Togethar with the exclusive right of user of the coverad Farking Space TCHHL027900d0 SHREEKALP MARKETING & Two Only) 07-02-2023

Mr. HARSHAD NEMICHAND
B KUWAD (Co-Borrower)

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: Schedule—A
All that consisting of the Flat No. 405, admeasuring 322.81 Sq. Ft. i.e. 30 Sq. Mtrs. + Terrac
admeasuring 57.16 Sq. Ft. i.e. 5.31 Sq. Mtrs. Balcony admeasuring 28.74 Sq. Ft. i.e. 2.67 Sq. Mirs
i.e. total Salable area 547.83 Sq. Ft. i.e. 50.91 Sq. Mtrs. on 4TH Floor, in the project known a
“Indraprastha” Construction on land bearing S. No. 34/3B/4, and 34/3B/5, in situated at Yewalewadi
Taluka Haveli, Dist. Pune.

bearing Mo. 43 situated undar tha Stift of Bullding “C".

1) Mr. Dhanra| Sambhajl Patil, 2) Mrs. Utkarsha Rs. 91,57,522. 75/

Dhanraj Patil, 3) Mis. Dhanraj Constructions (Aupees Minaty One Lakh Fifty
Through its Proprietor, Mr. Dhanra] Sambhajl | Seven Thousand Five Hundred | T8t
2| 21336061| Patil A having address at: Flat No. 303, A Tweniy Two and paisa Seventy | May
tuilding, Verkatesh Serenity, Nr. DSK Vishwa, Five Only} due ason 2023
Uhayari Pune, MH - 411041, Also add: Survey No, 15th February 2023 (Symbelic)| *with further interest, additional Interest at the rate as more particularly stated in respective Demang
54/7 ¥, A Building. Flal Mo, 3, Harshvardhan Pride, | Demand Motice dated: 17th Notices dated mentioned above, incidental expenses, costs, charges etc incurred till the date o

Mr. Garve Mators, Vadaaon Pune MH- 411041 February 2023 payment and/or realization. If the said Obligor(s) shall fail to make payment to TCHFL as aforesaid,
then TCHFL shall proceed against the above Secured Asset(s)/Immovable Property (ies) unde
Description of Property: All that place and parcel of the Flat No. 303 on the Third Floar, in Wing-A, Admaasuring . Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said Obligor(s)/Legd|

Carpet Area 83.45 Sq. Mirs, (894 Sq. F1.) (Saleable area about 108.45 Sg. Mirs. .. 1167 Sq. Ft for stamp duty _I?ﬁir(S)_/dLg%ell_l Re?r;f/sLentalthleKS() ?/SLtoﬂ}eRcosts an? gon?e)quencesh-_bt o e e said Act 1o raneh

[ . I " : " " e said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfe
pun:i.'trSEII i Ihﬂ:.t]u"dln-g e 3.5 Valratast Sﬂfﬁnhy e :cleﬂ o ok ha_anng e E'.M <A m'l 9 the aforesaid Secured Asset(s)/Immovable Property(ies), whether by way of sale, lease or otherwisg
5’””"'9?' G 128/7, Mouje ﬁha}""']_"' Pune 'admg'a":f”""g an E_“Efa 6t 1/400 5-:| Mirs. Situated within the Heglstrahun. without the prior written consent of TCHFL. Any person who contravenes or abets contravention of the
sub-district, Taluka, Haved, Dist: Pune and situated within Pune Municipal Corporation. along with tarrace provisions of the Act or Rules made thereunder shall be liable for imprisonment and/or penalty a$
adjoining Flat No. 401 admeasuring Carpet arag 2881 Sq. Mirs_ and one covered Car Parking In Wing-A.

provided underthe Act.
Dale : 23rd May 2023 Authorised Officar Date: 23.05.2023 For Tata Capital Housing Finance Limited
Place ;: Pune Tata Capital Financial Services Limited.

Place: Pune Sd/- Athorised Officer

financialexpress.com

Pune
financialexp.epapr.in
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NOTICE

NOTICE is hereby given that the Certificates for Equity shares Nos.
210 of Rs 1/-, Folio No. A003180, Certificate No. 223497, Dist Nos
235760063-235760272 of Britannia Industries Limited standing in
the name of ARUN VASWANI has been lost or mislaid and
undersigned have applied to the Company to issue duplicate
Certificates for the said shares. Any person who has a claim in respect
of the said shares should lodge such claim with the Company at its
registered office Britannia Industries Limited, 5/1 A Hungerford
Street, Kolkata, West Bengal, 700017 within one month from this
date else the Company will proceed to issue duplicate Certificates.
Name of Shareholder

ARUN MOHANDAS VASWANI

Date: 23/05/2023
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